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QUESTIONS OF PRIVILEGE

Mr. Speaker: [ have received nolices
of breach of privilege, One is from
Sh:i Madhu Limaye. Thke onc 1 re-
ceived carlicr was from Shri V. C.
Shukla, one from Shri A. 5. Saigal.
There are also others here. It is sign-
ed by many hon. members, Snri Gopal
Dutt Mengi, Shri Shankar Alva, Shri
K. N. Tiwary and other hon. Mem-
bers.

So far as these three are concern-
ed—I am reading it out—the potice
given by Shri Gopal Dutt Mengi, Shri
Shankar Alva, Shri K. N. Tiwary and
others, Shri Saigal and Shri Shukla,
all these relate to the breach, ac-
cording to them, committed by Shri
Madhu Limaye and others in taking
the case to the court and there mak-
ing certain allegations. Because it is
still subject to adjudication by the
court and it is before the court, I will
keep it pending here. This House
would be geized of it....
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Shri Vidya Charan Shukla (Maha-
samund): May I make a submission
about this?

Mr. Speaker: [ am not discussing
it just at present. I think we should
not discuss it

Shri Vidya Charan Shukla: [ am
not going into the merits. I just want
to say this that this particular motion,
of which I have given notice, does
not go into the merits or demerits of
the questions which have been agitat-
ed in the writ petition. My question
is entirely different.

Mr. Speakor: Even then, I would
advise the House to keep it pending.
We will consider that after the court
has given the judgment.

Shri U M. Trivedi (Mandsaur::
On a point of order. I would like to
make a submission.

Mr. Speaker: Let me finish

So far as Shri Limaye's . notice
about breach of privilege is concern-
ed, he says that our Attorney-General
has committed a breach in arguing
the case in the way he has done. He
has taken exception to certaln argu-
ments that he has made there.
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Shri U. M. Trivedi: You were
pleased to remark that this matter of
breach of privilege against Shri
Limaye, which has been moved by
Shri Shukla, maybe kept pending.
To a great extent I agree with you,
but on one point 1 do not agree with
wvou, on which I want to make a sub-
mission.

The point for consideration is only
this much, whether the privilege
motion on the untruthful statement of
fact made by Shri Limaye can be
kept pending only because there is
another litigation going on. That
litigation is not concerned with the
statement of the fact. The fact still
remains on record that Shri Limaye
did moke a false statement, a false
statement before a court of law, and
if that false statement is the only
statement for which a breach of pri-
vilege motion can be moved, I think
that it is proper, that it should not be
kept pending, and that an enquiry
should be made.

Shri Shinkre (Marmagoa): He has
pone lo court.

Shri C. K. Bhattacharyya (Raiganj)
May I make a gsubmission on this
matter?

Mr. Speaker: We should conclude it
now. He will please hear me. The
motions that have been made include
certain other things also. Therefore,
it is advisable that we should wait for
that judgment to be announced. That
is what T have put before the House.

Shri Harl Vishou Kamath (Hoshan-
gabad): Cognate matters.

MAY 11, 1965

Privilege 14308

Shri Yidya Charan Shukla: Motions
have been made against the Speaker
.. .. (Interruptions)
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PAPERS LAID ON THE TABLE

Tea (SEcONP AMENDMENT) RuULES

The Minister of Commerce (Shri
Manubhai Shah}: 1 beg to lay on
the Tablc a copy of the Tea (Second
Amendment) Rules 1965, published in
Notification No. G.S.R. 630 dated the
Ist May, 1965, under sub-section (3)
of section 49 of the Tea Act, 1853,

[Placed in Library, see No.
4308/85].

LT-

SuMMARY OrF Bupcer ESTIMATES ETC.,
oF INDIAN AmniiNe CORPN,

The Minister of Transport (Shri Raj
Bahadur): On behalf of Shri Kanun-
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go I beg to lay on the Table a copy
each of the following papers under
sub rule (5) of rule 3 of the Air Cor-
porations Rules, 1954:—

(i) Summary of Budget Estimales
of Revenuc and Expenditure
of the Indian Airlines Corpo-
ration for the year 1965-66.

[Placed in Library, se¢ No. LT=-
4390/65].

(ii) Summary of Actuals for the
year 1863-64, Budget Estima-
tes and Revised Estimates for
the year 1964-65 and Budget,
Estimates for the yecar 19G4-
65 under Capital, of the
Indian Airlines Corporation.

[Placed in Library, sce Noo LT-
4400/65].
(iii) Summary of Budget Est-

mates of Hevenue and Expen-
diture of the Air India for
the year 1965-86.

LT-

[Placed in see No.

+401]65].

Library,

(iv) Summary of Actuals for the
year 1963-64, Budget Estima-
tes and Revised Estimates for
the year 1964-85 and Budget
Estimates for the year 1965-

66 under Capital, of the Air
India.
[Placed in Library, see No. LT-
4402165].
STATISTICAL  INFORMATION  ON  THE

workING oF THE P. D. AcT,

The Depuly Minister in the Minis-
try of Home Affairs (8hri L. N.
Mishra): On behalf of Shri Hathi I
beg to lay on the Table ‘Statistical
Information regarding the working
of the Preventive Detention Act, 1950,
during the period 30th  September,
1963 to 30th September, 1964

[Placed in Library, see No.
4403185].
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